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Mr.M/M,Sudan, Advocate for the respondents.<
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Presenti= Aopllcant in person.
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‘ ' The counsel for the respondencs states that

- a cheque for. Rs, 50 858/- has since been dellvered to-the

apmllcant. The appllcent accepts ‘this fact’ however he
. ares
"‘cqntends.that there being/inordirate delay in ;ssulng
theicheque, he will elso be entitled to iﬁterest on .the

! - . ’

. said amount for the oerlod of delay. he are afrald

X that we. cannot pass any order regdrdlng,payment of 1ntere$t

\

',‘1n this Contempt of Court alelcatlon. Slnce however * _
our order has been duly complled w1th,\no further acclon
Jin this CCP is called for, As for 1ntere$t the abellcant —
gmay make a substantlve apollcatlon u/s. 19 of the / ’
cAdmlnletratlve Trlbunals Act 1985, 1f herso adv1se6 T

@/dlsposed of accordlngly. Notice -of Contempt is

dlacharged. _: e oL PR -
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